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Original Application No. 203 of 1990

Vakeel Ahnafl. Khan anĉ  another Applicexits

versus

Union of In o ia  & others Respondents.

Hon. M r. ju s t ic e  U .C . SrivEctava, V .C .
Hon. Mr. K . Obaw^a/ /dm. Member.__________

(Hon. Mr. Ju stice  U .C . Srivastava, V .C .)

rhe ^ p l ic a n t s  \-Jere appointed Apprentice

in  c h e  C . ^ j . R . I  and c':fter 3 yprors, t h e i r  e o o r e n t i c e s h i p

camo toSrhs end though, for t in e  oeing they Vv’ere given

yet anotner opportunity and t net is vjhy chey prayed

tor a direction  to tne respondents to fl^ow tn3:Ti to

continue in  service as casual workers vi th effect from

2 4 .5 .1 9 9 0  with all consequential benefits  of pay anc

for
allovvances and to consider tK? applicants/appointment

against regular posts in terms of circulars issued 

by the C .S . I .H .  dated 1 3 .1 .1 9 8 1 , 1 4 .2 .1 9 8 3  end 3 0 .3 .9 0

2. In response to an advertisa'aeht for Graduate

trainees in the the a o ,)licants, apolieo for

the Seme and after heaving Peen declared successful 

in the intervie-. they v;ere apoointed as Project

Trainee witheffeet f rom January, 1987. In ti>e fppointment 

letcer it  v-̂as provided that the course & r  ap jrenticeship 

w ill be for a period of one year and will b e s > tended 

upto tV'JO i-eers or till the djration of the scheme - which­

ever is e a rlie r . It  is to be noticed th.-:t the aporentice
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ship t-aining in the i/aicer i<eed M alaria  ScheTie and 

the le u ired  course fo r  specific period. One of 

the conditions of toe appointment v’ss th?t  Central 

C iv il Service (C lassification  Control and Appeal) 

iiJles, anc other rules or executive  orders as may, 

from time to  time be applicable-, to the servants of 

th ? Councgil shall apply to the extent to w h i c h  they

are applicehle to the servants of C .D .R .I ,  The applicant 

were allowed to co-tinue and orders were pas sed on 

2 3 .3 .8 8  by the Controller ofAdiiinistration, C .D .R .I ,

extending th e  period o f  of one year and th is  period 

v,’as to expire on 1 2 .1 .8 9  and it vVas extended for further 

one yeary^-2??l. 1990 and vide oroer dated 1 5 .3 .9 0  the 

applicant v;as appointed (’i^ainst the casual v;ork for 

a pe.-iod o f  three month son consolidated salary  of Rs 

900/-  per month, wher-cifter ij^e applicejit No. 2 was 

not engaged. L ik e  -the applicant Mo. 2, the applicanc 

No. 1 v;as also ■ appointed and he was not. allov.ied to 

work after 2 3 .5 .1 9 9 0  and he also claims

regularidation in view of the circulars issued by the

C .D .R .I ,  but instead of treating than rec’jl^.c, tl;ey 

were thrown out witljout following the provisions of 

I'.'iQUstrial Disputes Act vjhich provides that the 

services termineueo vvithout follovving che provisions

und^r the srio. rules, tantamountc to retrehchment.

■I'he respondencs have resisted the claim of

the applicants and h.rv « asserted that nff-r 7 .1 .9 0 ,
No. 1

the applic,jnt/ ceased to be a trainee jf  the C .S . I .R .  

an,, they were engaged for casual work for a fixed

period  of three months and they have no right.

I t  hiGS oeen further stated that so fr;r as this  claim
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i s  c o n c e r n e a ,  i t  cam e  to  an e n d .  'Ihe r e s p o n d e n t s  

E t ? c e d  t h a t  the  c p p l i c r n t  h a s  c le ,im ed  p a r i t y  w ibh  o t h e r  

t w o  p e r s o n s  n a m e ly  S h r u  S u s n i l  Kumer Bnetneigar and Srnt. 

Hacil^uli Srivcistciva  v/Lo vjere s l s o  enQ<S'yed. on c o n t r a c t  

o s s i s  B.nd a p p l i e a  a g a i n s t  aie n o t i f i e d  p o s t  o f  T e c h n i c i a n  

b r a a e  I I  and  a c c o i a i n g  to  t h e  r c s p o n d e . i t s., thev

underwent the^^escribed procedure and constitution 

o f  selection ca'ai-ittee and the applicrnt d id  not apply

forfe ie  s a i d  p o s t  e n d  as  such  they C a n n o t  c l a i m  %ore 

^  cfe p a r i t y ,  m e  s c h e m e  i s  b t i l l .  c o n t i n u i n o  f.nr tn-sre

appefrs tobe no reason why the applicants be not

ta k e n  b a c k  t h e y  I 'cve  Q a i n e u  e x p e r i e n c e  a n d  o n e

u
otter o t b r  t h e  schem e i s  g o i n g  on anc- tlie a o p l i c a n t s *

case oe consiQereO in cars they fu lf il  the requisite 

qu alij_-ic?tion. The res T^nden ~s vaer.̂  directed to consider 

the CRse ot the applicant in any project/ provicied 

t..e similar other persons have been considered. This 

w ill be subject to availab ility  o f  the vacancies.

Aith thet.e obsjrv-,ti-ns the cpolication is  d.sposed of

with no order as to costs-

Aarn. I vice Chairmen,

Shokeel/- L.ucJcnow; . atea 5 .1 .9 3


